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CEilTRAIJ ADI{IIISTRITIVE TRIBT'I|AI'
PRINCfPAL BEI|CH

o.A. Ilo.200512003

Friday, this the 21Bt day of lfovenber, 2003

HOI|'BIrE l{R. SARWESHWAR JHA, }tEilBER (A)

Shri Bhagat Singh Rawat,
S/o ta.te Sh. Samal Singh Ralrat,
R/o A-1300, Drlrga }larg,
Man<lawali, Eazalpur,
Delhi 110 092
Gror.rp C
Working as Physieally
handieapped - Vi.shnrr Digamber Uarg

Appl icant
(By ndvoeate : shri P.s. coindi)

Versus

tlnion of India throtrgh

The Seeretary,.
ttinistry of l{e}fare,
Shastri Bhawan,
New ttelhi

The Direetor,
Institute for the Physieal ly
llandieapperl Persons ..4, Vishnu Digambar l.larg,
New Delhi - 110 oo2

Responrlents
(By Advocate : ,Shri Rajeev Bansal )

ORDER (ORAI,

The learned eor.rnsel for the respondents, at the very

otltset, invi-ted attention to the strhmissj.on of the learnerl

eorrnsel for the applieant mad.e trefore the Joint Begistrar on

the 19th November, 2003, wherein he ha<i suhmitted his
intention to withdraw t,he oA, He has also referre<l to the

deeision of this Tribuna.l in oA No. 903/2003 passed on 2gth

Atrgtrst , 2Oo3 i.n which it has treen held. lry th.e Tribnnal that in
the alrsenee of any Notification br:inging the respon<ient No.2,

i.e., the rnstitr-rte for the physieally Ha.nrlieappe<L persons

t-tnder the juris<liction of the Administrative Tribunals
Aet, 1985, this Trilrunar has no jr.rrisdietion in respeet of the

said Institution.
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2. 	That being the case, I see no reason why this OA 

should pend here and accordingly the same is dismissed as 

withdrawn. 	The applicant shall have the liberty to agitate 

the matter before any appropriate Court, 

(SARWESHWAR JIIA) 
MEMBER (A) 
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